
WP(C). No.146/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

24.06.2015   

 

  

 Heard Mr. P.Nongbri, learned counsel appearing for the 

petitioner and also Mr. A.H.Hazarika, learned GA, appearing 

for the respondents.  

 Issue notice returnable 4(four) weeks.  

 No formal notice need be issued as the respondents 

have entered appearance through the learned GA.  

 Learned counsel appearing for the respondents is 

directed to take instructions (1) as to whether the allegation   

in the present writ petition that no presenting officer was 

appointed in the departmental proceeding in question is 

correct or not? (2) as to whether the prosecution witnesses 

were examined in the presence of the delinquent i.e. the 

present petitioner, in the departmental proceeding or not? 

Instructions, if any, from the respondents shall be filed in the 

form of affidavit. The respondents are permitted to file short 

affidavit regarding the allegations made in the present writ 

petition that there was complete violation of the principle of 

natural justice in the department inquiry proceeding. An 

attempt shall be made to dispose of the writ petition at the 

admission stage.  

 List this case on 22-07-2014.  

  

 

 

 

       JUDGE 

 

 

 

S.Rynjah 



WP(C). No.18/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

24.06.2015   

 

 As prayed for by learned counsel appearing for the 

petitioner, further 3(three) weeks’ time is granted for filing 

rejoinder affidavit.  

 

 List this case on 15-07-2015.  

  

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



WP(C). No.88/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

24.06.2015   

 

 By the last order dated 03-06-2015, 3(three) weeks’ 

time was granted as a last chance for filing affidavit-in-

opposition, but till date, the affidavit-in-opposition on behalf 

of the respondents has not been filed. Therefore, the right for 

filing affidavit-in-opposition on behalf of the respondents has 

been waived. 

 Mr. N.Mozika, learned CGC appearing for the 

respondents submits that the respondents are filing affidavit-

in-opposition within one week. He may file the affidavit only 

after getting the permission from this Court.  

 List this case after 10(ten) days on 06-07-2015 for 

admission hearing.  

  

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



WP(C). No.117/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

24.06.2015   

 

  

 As prayed for by Ms. S. Bhattacharjee, learned GA, 

further 2(two) weeks’ time is granted as a last chance for filing 

affidavit-in-opposition.  

 

 List this case on 08-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



WP(C). No.126/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

24.06.2015   

 

  

 As prayed for by Ms. S.Bhattacharjee, learned GA, 

further 2(two) weeks’ time is granted for filing affidavit-in-

opposition.  

  

 List this case on 08-07-2015.  

  

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



WP(C). No.145/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

24.06.2015   

 

  

 Heard Mr. A.G.Momin, learned counsel appearing for 

the petitioner and also Mr. N.D.Chullai, learned Sr. GA, 

assisted by Mr. A.H.Hazarika, learned GA, appearing for the 

respondents.  

 Issue notice returnable 4(four) weeks.  

 No formal notice need be issued as the respondents 

have entered appearance through the learned Sr. GA.  

 List this case on 22-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 


